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IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE 

TEZPUR. SONITPUR. 
 

Present:  Dr. M Baruah 
       Chief  Judicial Magistrate, 

               Sonitpur, Tezpur. 
 

G. R. Case No. 336/2012 
U/s.341/352/506 IPC 

 
 

State 

Vs 

Dipankar Sarmah 

                                                                      ……   Accused person 

Appearance: 

Counsel for the State          :   Sri N. Das.  

Counsel for the defense      :   Smt. M. Bhagawati. 

Offence explained on          :   26-4-2012. 

Evidence recorded on         :   24-5-12, 19-7-12, 13-6-14, 

Argument heard on            :   26-6-2014. 

Judgment delivered on       :   3-7-2014.   

 

J U D G M E N T 

  

1.  The prosecution’s case in brief is that one Moina Kalita filed 

a complaint before the S.D.J.M (S), Tezpur on 14-2-12 stating that she 

came to the Court for deposing evidence along with her witnesses in 

G.R. case No.2013/11. When she came out from the Court after 

deposing evidence,  accused Dipankar Sarma  threatened her and her 

witnesses stating that he would kill them after releasing from jail 

hazot.  

2.  Upon receive of the complaint, Ld. S.D.J.M.(S), Tezpur 

forwarded the same to the O/C, Tezpur for registering a case.   

Accordingly the O/C, Tezpur P.S. registered a case being Tezpur P.S. 

case No. 181/12 U/s.506 of IPC and started investigation. After 

completion of investigation, police filed charge sheet against the 

accused Dipankar Sarma  u/s  341/352/506 IPC. 
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3.  The accused person appeared before the Court and faced 

trial. Copy of the prosecution documents were furnished to the 

accused person. After hearing learned counsel for both sides,   

particulars of offence u/s 341/352/506 IPC were   explained to the 

accused person. The accused person pleaded not guilty and claimed to 

be tried. 

4.  Prosecution adduced evidence of five witnesses to prove 

this case. After close of prosecution evidence, statement of the 

accused person recorded   U/s.313 Cr.P.C. the accused pleaded guilty 

and beg for pardon.  

5.   POINTS FOR DETERMINATION 

                     (i)      Whether the accused person, on 14-2-12 

wrongfully restrained Moina Kalita and her 

witnesses?   

                (iii)      Whether the accused person, on 14-2-12 

assaulted or used criminal force to Moina Kalita?    

                (iv)      Whether the accused person, on 14-2-12 

threatened Moina Kalita and her witnesses with 

dire consequences? 

  Heard argument of the learned counsel for the prosecution 

and the defense. Peruse the materials on record. 

 

6.  DECISION, DISCUSSION AND REASONS THEREOF 

  PW-1 Sri Moina Kalita deposed that on 14-2-12 she along 

with his father Mukut Kalita and others came to the SDJM Court to 

depose in a case against the accused. After deposing they were about 

to leave the Court. Then the accused threatened her father to kill him 

after he comes out from jail. Then she lodged a complaint before the 

SDJM Tezpur. Ext-1 is the petition she filed and Ext-1(1) is her 

signature.  

  During cross examination he denied that when the accused 

was brought to P I Office, she and her family called the accused as a 

thief and bustard. 
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  PW-1 Sri Mukut Kalita also deposed corroborating the 

evidence of PW-1.  

  PW-3 Md. Muzibur Rahman deposed that on the day of 

occurrence he was on duty of escorting the accused to the Court of 

SDJM (S). Other accused were also present. When he was with the 

accused near the entrance of the Court, then the accused misbehaved 

with a male person. The accused told that person that he would kill 

him for filing the case against him. He heard the accused threatening 

the person. 

  PW-4 Sri Monoranjan Narah deposed that he along with 

Muzibur Rahman were on duty of escorting the accused from P I Office 

to Court. On that day they took 8 to 9 accused persons to the Court of 

SDJM. They were waiting in the corridor along with the accused. Then 

the accused had an altercation with a person. The accused told that he 

would kill the person after coming out from jail. The said witnesses 

have corroborated the evidence of PW-3 and other witnesses.  

  PW-5 Sri Prasanta Kr. Bora deposed that on the day of 

occurrence he was present in the Court for deposing in a case filed 

against the accused. On that day entire family of the accused was 

present in the Court. After the case was over and when the accused 

was taken by the police staff, then the accused showed his sandal to 

the family members of the informant. He threatened the family 

members of Mukut Kalita that he would take action after he come out 

from jail.     

7.  From the evidences on record, I found that all the 

witnesses has stated that the accused had threatened Mukut Kalita 

and his family on the day of occurrence when the accused was in the 

corridor of the Court of SDJM, Tezpur. All the accused persons 

confirmed that the accused had threatened Mukut Kalita and his 

family. I found all the witnesses reliable. Therefore I found that the 

prosecution has been able to prove that the accused had made 

criminal intimidation to the informant and her family members. The 

accused has also pleaded guilty at the time of recording his statement 

u/s 313 Cr. P. C. I did not find any material of restraining the 

informant or her family members by the accused. I also did not find 

any materials of offence u/s 352 IPC against the accused. 
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8.  The accused Dipankar Sarma is therefore convicted u/s 

506 IPC. The accused while recording his statement u/s 313 Cr. P. C. 

stated that  he had realized his fault and he asked for pardon.  

9.  Considering the nature of offence and also considering that 

the accused has pleaded guilty, I found that the accused had realized 

his mistake. Therefore it is a fit case to be lenient in passing sentence. 

The accused is accordingly sentenced to undergo Rigorous 

Imprisonment for a period of six months for the offence u/s 506 IPC. 

The period of earlier detention of the accused in jail hazot is to be set 

off.  

10.  The judgment is prepared and typed by me. 

11.  A copy of the judgment is to be furnished to the accused 

free of cost.  

12.  Set my hand and seal of this Court on this the 3rd day of 

July, 2014. 

 

 

 

 

(Manash Baruah) 
   Chief Judicial Magistrate, 

         Sonitpur, Tezpur. 
 

  

 

  

 

 

 


